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l, the Chai~ of the Committee on t>rlvate Members' Bills and lletalutions having 
been authorised I>; the Cmnmittee, present on their behalf this ·their Eighty-Fint Report. 

'!. The Ooa.uni,.tee met on the 14th March, I 906, for-
(l) Classification and allocation of time for discussion of the Prohibition of 

Maztqfac.ture and hnport of HydrQgcnated Vegetable Oils Bill, 1966 bv 
Shri \Yaahpal Singh. 

• (II) Eum)ination of the c.omtitution '{Amendment) Bill, 1966 (A.mmdment of 
~ !it.A) by Shri Naval Prabhakar. " 

I . 

Clauification and allocation of time to Bill 

S. Shri Yuhpal Singh, the Member incbarge of the Prohibition of Manufacture and 
Import of Hydrogenated Veptable Oils Bill, 1966 {who is also a member of the 
Gomu:aittee) had been invited to present before the Committee his viewa on the Bill. He 
did not attend the sitting. 

~ 

4. After Q>~ all aapecu of the Bill, the Commiu~ plac:ed it in category 'B' 
and allotted Ii hours for its diacussion. 

B'"'"'ination of the Comtitution (Ammdmniq Bill 

5. The Member who had giYen notice of the Bill and the repmentative of the 
Ministry of Home AJfa~ had been invited to be preeent at the sitting. Shri Naval 
Prabhakar, the Member int.barge of•tbe Bill. did not attend the titting. The represen-
tative of the Ministry of HOIJle Affairs was present. 

6. The Bill 90ugbt to amend article 2S9A of the Constitution .eeking to empower 
Parliament to create by blw. Legialature and Council of Ministel's for the Union territory 
of Delhi. 

After c:onaidering all as~ts of the matter, the Committee recommended that the 
Member might be permi~ to move for leave to intr()duce the Bill. 

RfCOJl&tnendations 

1. The Committee recommend tbat-
(i) the categorisa.tion a~ allocation of time to Bill as shown in paragraph 4 

above be agreed to by the House; and 
' (ii) Shri Naval Prabhakar be permitted to move for leave to introduce his 

Constitution (Amendment) Bill, 1966. 

New Da.H1; S. V. KRISHNAMOORTHY RAO, 
Maf'Cla 14, 1966. Cleairman, 
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